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THE CENTRAL ADMINISTRATIVE TRI3UT, JjYDERASjD BFflCH AT HYDERABAD -. 

0.A.N0. 	rC /93 

Between: 
	 Date of Order; 6/7-93 

a- 

Divisional F.3ilway Menager, (ns) 
South central Railway, Secunderabad, 

Pernnent t.T.rInrctor (con) 
S.C.Rly, Secunderabad. 

chiefi Signa. Inspector, 
Signal & Telecorrrnunication Lpartment, 
S.C.Rly, Secunderabad. 

kDplicaflts. 

and 

, 

PresidIng Officer, Labour Court, 
Narayanagud, A P. Iiyderahad. 

Respondents. 

For the £pplicantsL Mr.NJ:.Devflj, SC for Rlys. 

For the Respondents: 	 -. 	 - 
CDRAM: 

THE HONT BLE MR , JUSTICE V. NEELArRI P.AO t VICE CHAIRMAN 
AND 

THE HONTELE MR.P.T.TIRUVENOAJ2tM 

The Tribunal made the following Order:- 

Admit. The operation of the order dated 11-3.-)2 

in C.M.P.No. 	/83 is suspended until further orders. 

- 	- Isue notice to the Respondents. 

Post the case on 6.9.93. - 

H 
To 	 - 	 - - 

The Divisional Railway Manager (B.G) S.C.Rly, Secunderabad. 
The Permanent Way Inspector (Con) S.C.Rly. -Secunderabad. 
The Chief Signal Inspector, Signal & Telecom-nunication 
Dep artment, S.C. PJy, Secunderabad. 

The Presiding Officer, Labour Court, Narayanaguda, Hyderabad. 
One copy to Mr.N.R.Devraj, SC for Rlys. CAT.1-lyd. 
One copy to NE. 	.4 

One spare copy. 
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IN THE cLrrRAL ;wVlNI STRATWE TEl BUNAI 
HYDERkBAD BENCH AT HYDERABAD 

THE HON' BLE MR.HUSTICE V.NEELJWRI PAO 
VICE CHIRMAN 

THE HON'BLE Mh.A\B.GORTY ; MEMBER(AD) 

AND\ 

THE HON' BLE ?IR.T .&HALTDRASEKHAR REDLY 
MEi1BER(J) 

AND 

THE HON'BLE HR.P.T.TIRUVENCADAM :M(A) 

Dated : 

ORDER/JUNMT 

M,J,L4rr;L_€rArNO. 

(w.p. 

Admitted and Interim directions 
issued 

All od 

Dispod of with directions 

Dismised 

Disrnis4d as withdrawn 

Dismisskd for default. 

Rejecte4l Ordered 

No order) as to costs. 
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